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1) About the Institute 

Institute of Constitutional and Parliamentary Studies was inaugurated on 10th 
December 1965 by the then President of India and Chief Patron of the Institute (late) Dr. 
S. Radhakrishanan in the Central Hall of Parliament House, New Delhi. This premier 
Institute is headed by Hon'ble Speaker, Lok Sabha who is ex-officio President of the 
Institute.  

This is a distinctive Institute in the field of Constitutional Law and Parliamentary 
Studies in the country. It provides a bridge between the statesman, academicians, 
researchers and the others working in this field.  

The Institute was created with the objective of organizing academic, research and 
training programmes in the fields of Constitutional and Parliamentary Studies and 
thereby to "serve as an amalgam of an advanced research center in the field of 
constitutional and parliamentary studies as well as a vehicle for popular dissemination 
of democratic values in the country." 

2) Advanced Certificate Courses 

To achieve the objects, the Institute inter alia organizes following two Advanced 
Certificate Courses in: 

 Parliamentary Institutions and Procedures, and  
 Constitutional Law 

3) Duration of Courses 

The duration of the Courses is 30 hours each. 

4) Course Fee 

Course fee will be as notified along with 'Notification for Admission to the Advanced 
Certificate Courses'. 

5) Number of Seats 

Number of seats for the Courses will be notified in the 'Notification for Admission to the 
Advanced Certificate Courses'. 

6) Eligibility Criteria 

Candidates having scored a minimum of 50% marks in their 12th standard or 
intermediate examination may apply for the Courses. 

Those registered and pursuing academic programmes in regular mode in other 
educational institutions may also enroll for and pursue the Courses. 

7) How to Apply 

Application Form for the Courses can be filled-in as per guidelines in this regard in the 
'Notification for Admissions to the Advanced Certificate Courses'. 
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8) Pursuing Both the Courses Simultaneously 

Subject to the availability of seats, candidates may register for and pursue both the 
Courses simultaneously. 

9) Procedure for Admission  

First Stage Receipt of applications and registration thereof in chronological 
order of date of receipt(till the last date of receipt of applications) 
and preparation of a list on the basis thereof. 

Second 
Stage 

Scrutiny of applications to ascertain eligibility of the candidates and 
preparation of a comprehensive list of eligible candidates. 

Third Stage Offering admission to the candidates as per the number of seats 
notified/ available. 

Fourth Stage Offering admission to the candidates against unfilled seats, if any. 

NOTE: Admissions to the Course are offered on 'FIRST COME FIRST SERVE' basis as the 
Courses aim to enrich the knowledge base. 

10) Course Schedule 

Schedule for conduct of classes will be notified separately or along with 'Notification for 
Admission to the Advanced Certificate Courses'. 

11) Resource Persons 

Besides the Course Coordinator, the course curriculum will be delivered by the 
Resource Persons from outside of the Institute (academicians and professionals 
possessing expertise in the domain area). 

Resource Persons of following categories are usually invited to deliver lectures: 

 Senior faculty members usually not below the rank of Associate Professor from 
Universities, Institutes of National Importance, premier research/ training 
institutes like IIPA, ILI, ISTM, etc., and other renowned institutions of higher 
education and learning in India 

 Officers (in-service/ superannuated) usually not below the rank of Director from 
Lok Sabha/ Rajya Sabha Secretariats 

 Officers (in-service/ superannuated) usually not below the rank of Director from 
Union Ministries of Law & Justice, Parliamentary Affairs, etc. 

 Officers (in-service/ superannuated) usually not below the rank of Director from 
Election Commission of India, Comptroller-General of India, etc. 

 Eminent and outstanding professionals/ experts of repute in the domain area. 

12) Study Material 

The Resource Persons are requested to indicate the sources of study relating to the 
respective theme delivered by them. Also, any study material provided by the Resource 
Persons is circulated/ forwarded to the candidates. 



 
  

Page 4 of 9 

lkafo/kkfud rFkk lalnh; v/;;u laLFkku 

Institute of Constitutional and Parliamentary Studies  
18-21, Vithalbhai Patel House, Rafi Marg, New Delhi-ll0001  

13) Certification 

All those candidates who attend 60 percent of the lectures arranged will be awarded a 
certificate. 

14) Library Facility 

Institute’s library has a collection of some of the good sources on the themes included in 
the course curriculum, which the candidates may referas per extant library rules. 

15) Disclaimer  

The Institute shall strive to adhere to the schedule and conditions indicated above 
under normal circumstances. However, it reserves the right to modify/ amend the 
schedule and conditions indicated above in view of any unforeseen exigencies. The 
decision of the Director-General in that event shall be final and binding. All disputes 
shall be subjected to the jurisdiction of the courts of NCT of Delhi. 

ADVANCED CERTIFICATE COURSE IN  
PARLIAMENTARY INSTITUTIONS AND PROCEDURES (ACC-PIP) 

Objective of Course 

The Course offers an opportunity to the students to get acquainted with the 
parliamentary processes and procedures so that they might become enlightened 
citizens, contribute fruitfully and engage effectively in the process of nation-building 
and development of the country. 

Specific Learning Outcomes 

The Course will enable the participants to: 

 Identify the role and position of Parliament in Indian polity 
 Understand how Parliament evolved in India 
 Comprehend the composition, powers and functions of two Houses of Parliament  
 Acquaint with the concepts and terminology in parliamentary usage 
 Have an insight about how the sessions of Parliament are convened and 

conducted 
 Know about the tools available to Members of Parliament to control the 

executive and to raise their grievances 
 Understand how laws are enacted and financial business is transacted in 

Parliament 
 Know the role and functions of presiding officers of the two Houses of 

Parliament 
 Comprehend the composition and working of Parliamentary Committees 
 Have an insight into the privileges, amenities and facilities of Members of 

Parliament 
 Get acquainted with the concept of subordinate legislation 
 Acquaint with the MPLAD scheme and issues involved therein 
 Functions and powers of the Secretaries-General and working of the secretariats 

of the two Houses  
 Know about the systems of elections in India  
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Course Curriculum 

1. Parliament of India 4 Hours 

- Democracy and the Institutions Thereof 
- Evolutionary Character of Indian Parliament 
- Structure and Composition  
- Duration or Tenure 
- Qualifications and Disqualifications for Members 
- Functions and Role 
- Special Powers of the two Houses 

2. Some Key Concepts in Parliamentary Usage 3 Hours 

- Rules - Rules of Procedure and Conduct of Business in Lok Sabha and Rajya 
Sabha 

- Precincts - Chambers, Lobby, Bar, Gallery, Table, etc. 
- Sessions - Summoning, Adjournment, Prorogation, Dissolution, etc 
- Sittings - Duly constituted sittings, Oath, President's Address, Joint sittings 
- Functionaries - Presiding Officers, Leader of House/ Opposition, Whip, etc. 
- Point of Order 
- Private Members, Private Members' Business 
- Notices, Resolutions, Division and Motions 
- Bills and Acts 

3. Process of Summoning of Sessions 1 Hour 

- Role of Cabinet Committee on Parliamentary Affairs 
- Role and Functions of Ministry of Parliamentary Affairs 
- Role of the President 
- Notification 

4. Conduct of Sessions 3 Hours 

- Conduct and Schedule of Sittings 
- Presiding Officers: Role and Functions 
- Structure of Sittings  
- Business Advisory Committee 

5. Tools Available to Members of Parliament 3 Hours 

- Motion of Thanks on Address by the President 
- Parliamentary Questions (Question Hour) 
- Half-an-Hour Discussion 
- Zero Hour 
- Calling-Attention 
- Adjournment Motion 
- Motion of Confidence and No-Confidence 
- Censure Motion 
- General Discussion on Budget 
- Approval of Demands for Grants and Cut Motions  
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6. Parliamentary Committees 3 Hours 

- Rationality and Significance 
- Provisions under Constitution of India 
- Types of Parliamentary Committees 

 Standing and Ad-hoc Committees 
 Joint and Single House Committees 
 Financial Committees 
 Department Related Standing Committees 
 Other Committees 

- Scope and Role 

7. Legislative Powers of Parliament 3 Hours 

- Process of Legislation 
- Financial Business in Parliament 
- Finance and Money Bills 
- Constitution Amending Powers of Parliament 
- Private Members’ Business 

8. Parliamentary Privileges and Amenities & Facilities to Members of Parliament 
  3 Hours 

- Parliamentary Privileges 
 Concept and Rationality 
 Provisions under Constitution of India and Rules of Procedures 
 Breach of Privileges and Contempt of Houses 

- Committee on Parliamentary Privileges 
- Amenities and Facilities to Members of Parliament 
- Codification: Issues and Challenges 

9. Subordinate Legislation 2 Hours 

- Concept and Rationality 
- Subordinate Legislation and Rules of Procedure 
- Committee on Subordinate Legislation 
- Criticism of Subordinate Legislation 

10. Member of Parliament Local Area Development (MPLAD) Scheme 1 Hour 

- Origin and Rationality 
- Features and Procedure 
- Issues and Challenges 

11. Offices of Secretaries-General and Secretariats of Indian Parliament 2 Hours 

- Appointment, Tenure and Privileges 
- Powers and Functions 
- Evolution of the Secretariats 
- Secretariats of Parliament and the Constitutional Position 
- Structure of the Secretariats 

12. Electoral System in India 2 Hours 

- Democracy and the Elections 
- Election Commission of India 
- Peoples Representation Act 
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- Systems of Election in India 
 First Past the Post System 
 Proportional Representation System 

- Free and Fair Elections in India 

ADVANCED CERTIFICATE COURSE IN  
CONSTITUTIONAL LAW(ACC-CL) 

Objective of Course 

The Course offers an opportunity to the students to get acquainted with the main 
provisions of the Constitution of India so that they might become enlightened citizens, 
contribute fruitfully and engage effectively in the process of nation-building and 
development of the country. 

Specific Learning Outcomes 

The Course will enable the participants to: 

 Appreciate the evolutionary character of the Constitution of India, know how the 
Constituent Assembly of India was constituted and how the Constitution of India 
was drafted  

 Understand the Preamble and the Features of the Constitution of India 
 Comprehend Rule of Law in the context of Constitution of India 
 Know the constitutional and legal provisions for citizenship in India 
 Identify the fundamental rights conferred upon the citizens of India and the 

fundamental duties assigned to them 
 Comprehend the constitutional directives to the Indian State 
 Comprehend the structure, functions assigned/ performed and procedures 

adopted by (i) Union legislature, (ii) Union executive, and (iii) judiciary in India 
 Know the alternative means of adjudication/ dispute resolution available under the 

Constitution of India 
 Understand the provisions governing the Union-State relations in India and the 

institutional mechanism provided/ created for the purpose 
 Know various provision governing trade, commerce and inter-state trading within 

the territory of India including the Goods and Services Tax 
 Know the constitutional provisions relating to the working of local bodies in 

India 

Course Curriculum 

1. Constitution of India 4 Hours 

- Democratic Form of Government and the Constitution 

- Evolutionary Character of Indian Constitution 

- Making of the Indian Constitution 

 Formation and Composition of Constituent Assembly 

 Constituent Assembly at Work 

 Constitution Adopted and Implemented 

- Preamble 

- Features 
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2. Rule of Law and the Constitution of India 2 Hours 

- Concept of Rule of Law 

- Democracy and Rule of Law 

- Rule of Law in India 

- Rule of Law, Constitution and the Judiciary 

3. Citizens: Citizenship and Obligations 2 Hours 

-  Citizenship 

 Concept 

 Constitutional Provisions 

 The Citizenship Act, 1955 in India: Salient Features 

- Fundamental Duties 

 Concept and Significance  

 Fundamental Duties under Indian Constitution 

 Justice J.S. Verma Committee on Teaching of Fundamental Duties (1998) 

 Making Fundamental Duties Compulsory: The Debate 

4. Citizens: Entitlements  3 Hours 

- Fundamental Rights 

 Background, Source and Significance 

 Fundamental Rights and Human Rights 

 Fundamental Rights under Constitution of India 

 Expanding Scope of Fundamental Rights  

 Amendability of Fundamental Rights 

5. Directive Principles of State Policy 2 Hours 

- Genesis, Source and Significance 

- Classification of Directive Principles 

 Socialist and Economic Principles 

 Gandhian Principles 

 International Principles 

- Fundamental Rights vis-a-vis Directive Principles of State Policy 

6. Union Executive 3 Hours 

- President of India – Powers, Functions 

 Qualifications, Tenure, Salaries and Allowances, and Benefits 

 Election of the President 

 Powers of the President - Legislative, Executive, Judicial, & Emergency  

 Position of the President 

- Prime Minister and the Council of Ministers 

 Constitutional Provisions and Precedents 

 Powers and Functions of Prime Minister 

 Position of Prime Minister 

- Council of Ministers 

7. Union Legislature 3 Hours 

- Structure and Composition 

- Qualifications of Members of Parliament 
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- Sessions and Sittings 

- Presiding Officers 

- Functions and Role 

- Parliamentary Committees 

- Comptroller and Auditor General of India 

8. Judicial System in India 3 Hours 

- Judiciary under Indian Constitution 

- Supreme Court 

 Constitutional Provisions and Composition 

 Jurisdiction and Functions 

- High Courts 

 Constitutional Provisions and Composition 

 Jurisdiction and Functions of High Courts 

- District and Lower Courts 

- Contempt of Courts 

9. Alternative Means of Adjudication/ Dispute Resolution 2 Hours 

- Means of Alternative Dispute Resolution 

- Lok Adalats 

- Tribunals 

- Regulatory Commissions 

- Ombudsman 

- Consumer Courts 

10. Union-State Relations in India 3 Hours 

- Distribution of Powers between Union and States 

- Finance Commission 

- Inter-State Councils 

- Cooperative Federalism and NITI Ayog 

- Office of the Governor 

 Constitutional Provisions 

 Functions and Role of Governor 

11. Trade, Commerce and Inter-State Trading within the Territory of India 2 Hours 

- Division of Economic Powers under the Indian Constitution 

- Need to Promote Inter-State and Commerce 

- Hindrances to Inter-State Trade and Commerceand Remedial Measures 

- Goods and Services Tax 

12. Local Bodies 1 Hour 

- Panchayati Raj Institutions 

 Structure & Composition 

 Powers and Functions 

- Urban Local Bodies 

 Structure & Composition 

 Powers and Functions 

***** 


